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Original Application No. 1088of 1998

this the 9th day of lagust'2001.

HQiI • BL,E •MR. -RAF 19 ' UDD IN<< -Mm-.lBER . (J)

srot. Kanan Ghosh._aged abOut 57 years, w/o late Srt B.K.Ghosh

2. Km.Alpana Ghosh. aged abQ1t 25 years. D/Olate B.K.Bhosh

3. Km. Archana Ghosh, aged about 23 years, D/O late
I"

Srt B.K. GhOSh.

4. Shekar Ghosh, aged about 21 years, S/o late B.K. Ghosh.

1{>pltc ants.

By Advo::ate , sri A.V. Srivastava.

Versus.

1. union of India through Englneer-in-Chief. Me E.S.

Kashmiri House, NewDelhi.

2. The zonal Chief Engineer, Lucknowzone, Lu::know.

3. ComnandarWOrksEngineer, Allahabad. I

4. Garrison Engineer: (West), Allahabad.

5~ Controller of Defence Accounts (pensIQl). Allahabad.

Respondents.

By Advocate : sri P. srivastava for sri s. Chaturvedi.

o R D E R (ORAL)

The original appl;icant late Sri B.K. Ghosh was ~rking

as Painter in the office of Garrison Engineer (West) Alld.

(G.E.(W) in short). He was to retire w.e-f. 31.7.90. It

ill}pearsthat late Sr1 B.K. Glcsh fUed O.A. no. 147 of 1992

before this Tribmal. seeking dira::tlons to the respondents

to pay him the ret lreRl8l'ltbenefits like Group Insuran::8,

General Provident Fund and leave EIlcashmentetc:. and also

for a corrECtion in the date of birth of the applicant in
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the service rECord1D::lua'ingthe paymentof salary upto

31.7.1992. The said O.A. was dismissed vide order dated

18.10.1996. The aforesaid order passed by this 'tribunal
~~

waschallalged § the Allahabad HighCourt in Writ petition
~

no. 37194 of 1997, whichwaspartly allowed. Theclaim

of the applk:CIlt for correct ion of date of birth was

rej actEd. The respondents, l't>wever,dirECted to pay to

the ~plicant his post retlral benefits whatever is dUeto

him in accordance with rules. In Plrsuance of the order

passed by the Honable HighCourt, the respondent no.4

vide letter dated 19.3.1998 informedthe original applicant

regarding paymentof his post ret lrement benefits whatever

wasdue to him in ~cordance with the rules. In this

letter the paymentof CGEIS,G.P. Fundand leave encashment

has been mentioned. SimUarly the original applicant was 81m

granted the pEmsion,DCRGinclUdingconmutedvalue of

pension etc. vide PPO,a copy of whichhas been annexedas

AnnexureA-6to the O.A.The original applicant has filed

this O.A. alleging that he has not been paid the full

retlral benefits as muchas the period of absence from

1974 to 1990, Vlich has illegally been treated as absentee.

Healso seeks direct ions to the responomts to supply him

certified copy of his service Book,PPOin full, leave

account, Calculation sheet of his pensionary benefits on

retiranent and Absentee statements from 1974 to 1990 and

detaUs of outstanding dues of Rs.~2028/-, ~ich has been

dedU:ted from his rat lr,anent benefits.

2. It maybe stated that during the pendencyof this

O.A., the original applicant died and his legal heirs has

been substituted.

3. I have heard the learned counsel for the parties and

haveperused the pleadings on ra:ord.

4. It has been stated on behalf of the respondents that

[
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the original applicant had alr"eadybeen paid the retiral

benefits as par rules. It is also contended that there was

no leave r Ln hts leave account. As regards regular is at ion

of his absence from 19741rO 1990, it is stated tllat the

same has been regularised as per: rules. It may be stated

that no Rejoinder affSdavit has been f Ued by the cpplicant.

Therefor., the averments madeby the re~ondEilts in their
" the same is

Counter reply" have not been controverted aDdLtobe taken as

correct.

5. The learned counsel for the applicant bas, however,

IIIphasised that it wouldserve ends of just See if the

applicants are provided the certified cq,y of service Book,

PPO alongwith calculat: ion sheets sh:>wfngthe detaUs ofO>-..~~-r
outstand ing of Rs. 2028/";'.

"~

6. considering the facts and circumstances of the case,

the O.A. stands disposed of with the directions to the

respondents to provide the certified copy of service Book,

ppO alongwith calculation sheets showingthe detaUs of
to the applicants

outstand 1I1g of Rs. 2028/.i./wl thlri a per ioa of three months-
frQn the date of comnunicatlon of this ar:der. There shaU

be no order as to costs.

\~--v-'~"
MEMBER (J)

GiRISH/-


